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CENTRAL ADMINISTRATIVE TRIBUNAL, 
BANGALORE BENCH. 

ORIGINAL APPLTCATIQj NOS. 517, 518, 811, 813 & 890/ 1994 

TUESDAY, THE 26TH DAY OF JULY, 1994 

Shri Justice P.K. Shyatn&indar 	... 	Vice Chairman 

Shri T.V. Ramanan 	Manber (A) 

	

i. 	Shri L. Shivalinga, 
S/o Lingaiah, Major, 
Working aa Farm Hand, 
Raelding near fladhu Store, 
Post Sanjouvini Naç,ar, 

Hebbal, 

Bangalore - 560 024. 
(oA No. 517/ 1994) 

Shri 1'.irugadas, 
s/o Mannangatty, 
Major, 
Working as Farm Hid, 

Ro5idit of Farm Quarters, 
No. T/44/ 1, Hebbal, 
Bangalore - 560 024. 	 ... 	Applicant3 

( GA No. 518/ 1994) 

(By Adjocate fl/u V. Javahar Babj ) 

/ 

	

/3. 	Shri Rsjanna, 
s/o Rançaiah, 
aç)ud about 28 year8, 
Working as Farm Hand, 
Office or the Officer 
1nchrge, flulitry Farm, 
Hebbal, Bangalore-24 & 
residing at Military Farm 
Quarters, Hebbal, -. - 
Bangalore - 24. 

( GA No. 011/ 1994) 
/ 

4. 	Shri 0. Rangappa, 
5/o Obanna, aged about 
29 yl.sre, working at; Farm—Hand, 
Office of the Orflccr Incharga, 
tilitary Farm, Hebbal, 
banga1or ..24 and residing at 
rUlitary Farm Quartere, 

\ Hebbal, Gangalore - 24. 

\ 	\\ 	( GA No. 813/ 199A ) 



/. 	
Shri Hflum8flth8 
S/c Rare, aedabout 40 
workinQ as rarHand, 
Orrics  of the 0ricer InOlargaq  

ilitarY Farm, }Ubb8l, 

Banal0rt24  & 	siding at 

Kilitary t ann  
licAmts 

Hebbal, BangalDe-24. 	
... 	APP 

( QA No. 90/ 1994 

	

(By Arocate Sh! 
	 -J i M. 	Ansnda Ran ) 

Va. 

- 

. 	The Union of I1dia 
by its 5ecretay, 
rinitry of Denca, 

NJ D1hi. 	L 

The Deputy Dir'$ctor of 
rdlitory rerrn,JHeidqU8rt1r, 

Southur1 Commad, Kirkaej  

pune-3. 

The Deputy oir ctor Cgaal, 
rnilitary Farm"ll  
Army Headquartera, 

O.M.C. Brorich 

Ni Delhi. 

The AssistantrDireCt0r ,  
i1it.ary 1arm 
Officer 1ncha go, 
rnilit.ary rar4 Hebbal, 
B an ca lore— 24 • 

Shri B.B. Biae, 
Aesi8tflt D!r1Ltor, ri1tary Farm, 
Orricr ]nchoc1e, f"Li1it ry 1rm, 
Hebbal, Banga TIlore - 24, 	

... Respandents 

( By dvocate 5, ri M.S. Padniaraiaiah, Senior 

5Landing Co nsel Tor Ctral Ccv eriVT3at). 

0RDEJ 

Shri JuatiCe P.K.hYam5und, Vice Chairnan 

Hrd M/ V. DOVO lhar BuJ/ Arnd RnhJ for the pplicent 

and the learned S anding Counsel. rn/a Javahar Babu/ Araflda Raru 

combat the order I ranbrarriog their clita rrDn' PLilit-Cry Farm, 

.....3/— 
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Hebbal, Bwgalore. It is str,rAJsly urged that the applicants 

being the Farn Hand8 had been salicioualy picked up.for unjust 

shift from their native soil which has resulted in extrse hardstip 

not sorely to than but also to their tamilias. It is pointed out 

because the applicants were the oftice baarera/ mebera of a 

union of Farn Hands con sti tutad under law, the administration  

taking exception to this kInd of congregation had sought to paralise 

the applicants and their col1eaes in the other cases which are 

also preatly dealt with. 

2. 	We have perused the tile and found that all tranarur 

orders have boa 	in public interest. The arg.iment is that 

1* 	 - 
the applicants are singled out in migration to an outaide tervi—

tory and that the orders suffer from malafide tut we see no such 

thing. We are satiaried with the order and is not vitiated by 

maisfide or any other intention 	• Under the circumstances, these 

applicetlona taritorara.tl. Thu applicants should join their new 

places of work and aftur completing one year's tiure in th new 

places of posting, the applicants may if ao advised make represa'r— 

ttione 'to the departznont for their retransfer.' to Bangalora. 	If 

that is done and if in view of the appropriate authority tindlng 

that the applicants' prayer ror a transfer back to aangalore is 

- 	justiried, the authority may consider such repreetation in a, 

sympathetic light as possible and with all ting8 being ecial 

•...4 /— 
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ay cake order retransfhrrthc) the applicante to BarcalOre% In the 

meanwhile the appliCeflt8 will be entitled to retain the official 

quartare at BanalOre or a perioi of to Months Trom today. 	With 

this direction, theeo I pp). ications which otherwise tail shall bt8nd 

dietniased. to Coat6. 

- 	( T.V. Rwnanafl ) 	
( P.K. Sh'/amsundar ) 

rnber (A) 	 Vic8 Chairsaft 
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CENTRAL ADMINISTRATIVE TRIBUNAL, 
BANGALORE BENCH. 

L 
ORIGINAL APPLICATIQj NOS. 517, 518, 811, 813 & 890/ 1994 

TUESDAY, THE 26TH DAY OF 3ULY, 1994 

Shri Justice P.K. Shyarnaundar 	.,, 	Vice Chairman 

Shri. T.V. Ramanar, 	 -... 	Member (A) 

Shri 1. Shivalinga, 
S/o L.thgaiah, Major, 
Working as Farm Hand, 
Residing near Madhu Store, 
Post Sanjeevinj Nagar, 
H ebba 1, 
Bangalore - 560 024. 

(oA No. 517/ 1994) 

Shri Plurugadas, 
S/c I9annangatty, 
Ma j or, 
Working as Farm Hg-ia, 
Resident of Farm Quarters, 
No, T/44/ 1, Hebhal, 
Bangalore - 560 024. 	 ... 	Applicants 

( CA No. 518/ 1994) 

(By Advocate F9/8  V. Javahar Babj ) 

Shri R1anna, 
S/c Ran gaiah, 
aged about 28 years, 
Working as Farm Hand, 
Office or the Officer 
Incharge, Military Farm, 
Hebbal, Bangalore-24 & 
residing at Military Farm 
Quarters, Hebbal, 
Bangalore - 24. 

( CA to.811/ 1994) 

Shri D. Rangappa, 
5/0 Obanna, aged about 
29 years, working as Farm—Hand, 
Office of the Officer Incharge, 
Military Farm, Hebbal, 
Bangalore-24 and residing at 
Military Farm Quarters, 
Hebbal, Bangalore - 24. 

( üA No. 813/ 1994 ) .. . 2/.- 
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5. 	Shri Hanumantha, 
S/a Ranga, aged about 40 years, 
working as Farm—Hand, 
Office of the Officer In:charge, 
Military Farm, Hebbal, 
Bangalore-24 & residing at 
Military Farm Quarters 
Hebbal, Banga]ore-24. 	 •1• 

( OA No. 890/ 1994 ) 

(ByAthiocate $hri P1.5. Ananda Ramu ) 

Vs. 

Applicants 

1. 	The Union of India 
by its Secretary, 
Ministry of Det'øice, 
Ni Delhi. 

2, The Deputy Director of 
Military Farm, Headquater8, 
5outhern Command, KirkEE, 
Pun e-3. 

The Deputy DLrector Gtrieral, 
Military Farm, 
Army Headquarters, 
D.M.C. Branci, 
New Delhi. 

The Assistant Directo*, 
Military Farm, 
Officer Incharge, 
Military Farm, Hebbal 
Ban calore-24. 

Shri B.B. B8was, 
Assistant Direutor, Pilitary Farm, 
Officer Incharge, Military Farm, 
Hebbal, Banalore - 24. 	 Respondita 

By AdvocatShri M.S. Padmarajaiah, SBior 
Standing Counsel tor Ctral Covernrnent). 

ORDER 

Shri Justice P.K. Shyamsudar, Vice Chairman 

Heard /s V. Jauahar BatxJ/ Ananda Ramu for the applicants 

and the leaed Standino Counsel. M/s Javahar Babu/ Ananda Ramu 

combat the order transtezring their cliits from Military Farm, 

9 
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Hebbal, Bangalore. It is Btrnoualy urged that the applicants 

being the Farm Hands had been maliciously picked up for unjust 

8hift from their native 8oil which has resulted in extreme hardship 

not merely to them but also to their ramiliea. It is pointed out 

because the applicants were the office bearers/ members of a 

union of Farm Hands constituted under law, the administration 

taking exception to this kind of congregation had sought to paralise 

the applicants and their colleajes in the other cases which are 

also presantly dealt with. 

2. 	We have perused the file and found that all transfer 

orders have bean made in public interest. The argiment is that 

the applicants are singled out in migration to an outside terri- 

tory and that the orders suffer from malafide but we see no such 

thing. We are satisfied with the order and is not vitiated by 

malafide or any other intention 	• Under the circumstances, these 

applications therefore fail. The applicants should join their new 

places of work and after completing one year's tanure in the new 

places of posting, the applicants may if ab advised make represen- 

tations to the dattment for theirretranafer; to>Bangalore. 	If 

that is done and if in view of the appropriate authority finding 

that the applicants' prayer for a transfer back to Bangalore is 

justified, the authority may consider such represantation in as 

sympathetic light as possible and with all things being equal 
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may make order retransferring the applicants to Bangalore. In the 

meanwhile, the applicata will tb entitled to retain the official 

quarters at B9ngalore 'ror a period of two months rrom today. 	With 

this direction, these applications which otherwise tail 8hall stand 

dismissed. No costs. 

( T.V. Ramanan) 
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